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trueinthe actuals bothfor 1990-91 and 1991-92.

What s the alternative, | have indicated
incidentally. You collectresources and hand
covertopublic sectorthrough workers’ partici-
pation in management, workers democracy.
You spend more rather than spend less from
govemmentandyou will be abletohandle that.

There is one least cost method whichwe
have repeatedly saidby whichcanaddto your
output, youcan addto yourincome, youaddto
employmentofthe people. Theleastcostmethod
is to have land reforms in there country-side.
withoutspending almostanything, youcangen-
erate employment, you and generate income
andyou cangenerate output asno othermeans
would provide.

Thebudget andthe economicpolicyhasto
be assessedbywhatrtis doingtothe people. The
promiseof El Daredinthe distant future is the
promise for all of us when we are dead notof
today. Therefore, were are not in a positionto

supportthis Budget
[English)

MR. CHAIRMAN: Now we take up Pnvate
Members' Business.

SHRISHYAMBIHAR, MISRA.
15.34hrs

COMMITTEE ON PRIVATE MEM-
BERS'BILLS AND RESOLUTIONS
NINETEENTH REPORT

[ Translation]

SHRISHYAM BIHARIMISRA (Bithaur): |
begto move: ‘ Thatthis House do agreewiththe
Nineteenth report ofthe Committee on Private
Members' Bills and Resolutions presentedto
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the Houseonthe 21st April 1993
{English]
MR. CHAIRMAN: the questionis:

‘that this House do agree with the Nine-
teenth report of the Committee on Private Mem-
bers’ Bills and resolutions presented to the
Houseonthe21st April, 1993 '

The motion was adopted.
(Enghish]

MR.CHAIRMAN: Now, Bills to be intro-
duced.

SHRI D. VENKATESWARA RAQO - not
present.

SHAI VISHWESHWAR BHAGAT - Not
Present.

SHRI VENKATESWARA D. RAO - Not
present.

REPRESENTATIONOF THE PEOPLE
(AMENDMENT) BILL : Published inthe
Gazette of India extraordinary pat ], Section 2
dated23.4.93

(Insertion of new Section 10B, etc.)

SHRIK.P.UNNIKRISHNAN(Badagara): |
begto move forleave tointroduce a Bill further

to amendthe Represemtaion ofthe People Act,
1951.

MR. CHAIRMAN: The questionis:

‘Thatleave be granted tointroduce a Bill
furthertoamend the representation of the People
Act, 1951

ShriK.P. Unnikrishnan: lintroduce the Bill.
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[Enghsh) Act, 1961
MR CHAIRMAN Shn Ram Prakash  15.361/2hrs
Chaudary—NotPresent
[Englishj
SHRIUDAYSINGRAOGAIKWAD Not
Present INSTITUTES OF TECHNOLOGY

15.36hrs
THE CONSTITUTION (SCHEDULED
TRIBES) ORDER(AMENDMENT) BILL
Publishedinthe Gazette of india Extraord:-
nary partil Section2 dated23 4 93
{Amendment of the Sche aule)
[ Translation]

SHRIMATI GIRRIJA DEVI(Maharajgary)
Sir Ibegtomove

‘That leave be granted to introduce aBill

further to amendthe Stat (Scheduled Tribes)
order 1950

[Engtish)

MR CHAIRMAN Thequestionis

That leave be granted to introduce a Bill
further to amend the Constiution (Scheduled
Tnbes)Order 1950

The motion was adopted

| Translation]

SHRIMATIGIRIJADEVI I introducethe
Bill

MR CHAIRMAN the Questionis

‘Thatleave he grantedto introduce a Bill
further to amount the Industrtutes of technology

(AMENDMENT)BILL publishedin Gazette
of India extraordinary partlisection 2dated
23493

(Amendment of Article 253 )
SHRI GEORGE FERNANDES
(Muzaffarpur) |begtomoveforleavetointro
duce a Billfurtherto amendthe Constitution of
Incka
MR CHAIRMAN Thequestionis

thatleave be granted to introduce a Bill
furtherto amendthe Constitution of India

The motionwas adopted

SHRI GEORGE FERNANDES 1 intro
duce the Bill

15.37hrs
(Englsh]

CONSTITUTION(AMENDMENT) BILL
Publishedincazette of India extraordinury
partlisection2dated23 4 93
{Amendmentof Article 253 )

SHRI GEORGE FERNANDES
(Muzatfarpur ) | beg to move for leave to
ntroduce a Billfurthertoamend the Constitution
of incha.

MR CHAIRMAN Thequestionis

*Thatleave be granted to introduce a Bill



